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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,
CENTRAL ZONE BENCH, BHOPAL
ORIGINAL APPLICATION NO 164/2024 (CZ)

Jagrat Agarwal & Ors. Applicant(s)
Vs.
MoEF&CC & Ors. Respondent(s)

ACTION TAKEN REPORT ON BEHALF OF MADHYA PRADESH
POLLUTION CONTROL BOARD

IT IS MOST RESPECTFULLY SUBMITTED HERE IN UNDER:-

1. That, the present application was filled by the applicant alleged non-
compliance of Water (Prevention and Control of Pollution) Act, 1974 and
discharge of untreated water into the water bodies/lake in violation of the
Solid Waste Management Rules, 2016.

2. That, MPPCB had earlier filed the complaint before the Chief Judicial
Magistrate, Shivpuri under section 25, 24, 44, 45A of The Water (Prevention
and Control of Pollution) Act, 1974 .which was submitted before the tribunal
vide action taken report dated 11.12.2024. Thereafter, The Hon’ble Tribunal
vide its order dated 12.12.2024 directed as under-:

“(1) Discharge of untreated water into the water bodies are still been
continuing though STP has constructed but sewer line and house hold
connections are yet to be completed.

(2) The committee observed that some of the structures are shown in the
water body coming within the purview of encroachment.

The District Magistrate, Shivpuri, Chief Executive Officer, Municipal
Council, Shivpuri and State Pollution Control Board are directed to take
necessary actions and to ensure that there should not be any discharge of



untreated water into the water body and encroachment if any found as
pointed out by the members of the joint committee must be removed
according to rules. Further Action Taken Report may be filed within three
weeks. ”

3. That, in compliance of the above order dated 12.12.2024 MP PCB has sent
letter no 1172 dated 13.12.2024 to chief Executive officer for necessary
action and compliance of the direction passed by The Hon’ble Tribunal.
Letter enclosed for reference as ANNEXURE-1.

4. That, the MPPCB has also impleaded the current chief municipal council,
shivpuri who is responsible for ensuring that untreated water is not
discharged into the water bodies. Further, the Executive Engineer , Public
Health Engineering Department, Shivpuri division has also been added as a
accused in the criminal case filed earlier since he is responsible for for
construction of the sewage treatment plant. The relevant document
enclosed for reference as ANNEXURE-1.

5. The Hon'ble Tribunal may kindly be pleased to take the aforesaid action
taken report on record.

Place: BHOPAL FILED BY MPPCB

@ef’““\’f/

ADV PARUL BHADORIA

Advocate for MPPCB

Ph.No.:(+91)-8085977111;
Email: parul.bhadoriaO4@gmail.com.

Bhopal Date: 11.02.2025
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I Discharge of untreated water inta the water badles are still continuing though
STP has been constructed but sewer line and house hold connections are yet to
be completed.

i, The committee chserved that some of the structures are shown in the water
body coming within the purview of encroachment

2, In view of the sbove, the Learned Counsel for the applicant sought a short time
to file the response on the joint committes report, Respondents are directed to
submit the reply within two weeks, The Distriet Magistrate, Shivpuri, Chiet
Exgcutive Officer, Municipal Councll, Shivourd and State Paollutlon Control
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(1] Discharge of untreated water into the water bodies are still continuing though
STP has been constructed but sewer line and house hold connections are yet to
be completed.

(2] The committee observed that some of the structures are shown In the
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body coming within the purview of encroachment,

The District Magistrate, Shivpuri, Chief Executive Officer, Municipal Council, Shivpuri
and State Pollutien Control Board are dirscted to take necessary actions and to ensure
that there should not be any discharge of untreated water into the water body and
encroachment if any found as pointed out by the members of
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BEFORE THE NATIONAL GREEN TRIEUNAL
CENTRAL ZONE BENCH, BHOPAL
(Through Video Conlerencing)

Original Application No. 164/ 2024[CE)

Jograt Aparam] & Ors, Applicant{s)

Vs,
MoEFRCC 8 Drs, Hn.-:pu:nrlr-ril{:]
Date of Hearing: 24 07,2024

E!}RAH HON'ELE ME. JUSTICE SHED KUMAR SINGH, JUDICIAL MEMBER
HON'BLE DE. AFROZ AHMAD, EXFERT MEMBER

Far Applicantis): Mr. Abhay Jain, Adv.
fwith Ma. Rashika Maraln, Adv.}
For Hespondent(s) : Mone
ORDER

1. Issue raised in this application is non-compliance of Warer |Prevention
and Control of Pollution] Act, 1974 and discharge of untreated water into
the water bodies/lake and throwing the municipal waste into the water
badies in violation af rules.

- In 1918, the Maharaja of Gwalior consiructed three dame ncross the
Maniyar River, forming the "Three Lakes of Shivpuri™ - Jadhav Sagar,
Sakhya Sagar, and Madhav Lake. Sakhya Sagar Lake, recopnized
internationally as a Ramsar Site under the Convention en Wetlands, is
eituated on the outskirts of Shivpuri. Jadhav Sagar Lake, one of the
district’s oldest water bodies, is recognized as a wetland in accordance
with the decision of the Hon'hle Supreme Court in M. K. Balakrishnan v,
Union of India {2017) 7 SCC 805. This Lake, along with Sakhya Sagar,
forms a wetland complex per Section 2(h) of the Wetland Conzervation &

Management Rules, 2017 (WLR 2017) and are protected by the same.

O Ry ledfaasics
Jagrail Agarws] Vi MoEFROC & Ohs,
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WLR 2017 1o restricting “any conversion for
jssued b
encroachment of any kind® a recent tender worth #1.35 crore 155 b
i igi lor

the Nagar Palikn for Jadhav Sagar Lake includes  provisions

i Thi fruction
concretizing 500 meters of the sumounding nallahs Fhis cons

a severe risk to

-

threatens the hatching Mugger crocodile eggs and poscs

the region's hicdiversity, Additionally, the water gquality in Jadhav Sagar
and Bakhya Sagar has been deteriorating due to unregulated human
activities, municipal waste, and untreated sewage, violating the Solid
Waste Mnnagement Rules, 2016, This has [ed 1o eutrophication and the
prodiferation of Water Hyacinth, severcly impacting the ccosyatem. The
Madhya Pradesh Pellution Control Board issued a directive en March 15,
20623, te the Municipal Council of Shivpuri, the Mineral and Resource
Department, Shivpuri, and the Forest Depantment, Shivpur, outlining
actions needed to mitigate ecological degradatien in the green zone
swrounding Sakhiya Sagar and Jadhav Sagar Lakes. However, no
corrective measures have been implemented to date.

4. The National Green Tribunal, Central Zone at Bhopal, in the matter of
Abhay Jain v. Collector, District Shivpuri and Ors., [O.A. No. 143/2015
[CZ)] took cognizance of the issue of the water bodies in the district of
Shivpuri being used as dumping sites for solid waste as well as untreated
sewage. This Tribunal passed the following directions in itz order dated
29.03.2016:

“As regards the issue of dumping of municipal solid waste

s concerned it has been submitted that in the city of
Shivpuri the lncal body has already started the work of door
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steps for the cleaning of the take and the removal of the debris and the

Rules, 2016.

A substantial igsue of environmeni has been raised.
ssue notice to the respondents, returnable  within four weeks.
Respondents are directed to submit their reply within six weeks through
E-filing portal, preferably in the form of searchable PDOF/ OCR Support
PDF and not in the form of Image PDF.
Applicant is directed to take necessary sieps for service to the respondents

by both ways and also on available email.

11

municipal board has [ailed o take neccssary

water bodies in

12, 15 and 16 of the Solidd Waste Management

Jugerat Aparwnl Ve MoEFSCC & Qra.

ﬁ.-

'Ilu

T8




¢ in issue M

R4S
’ un the ma
9. We deem i ust aml prepes o call @ repor

ol
Y e consislng
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BTy Wetland
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] “pordination
Authority, Environment, Flanning anel
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1]
Wi,  One representative from the M.P. State Pollution M
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10. The Commiltee i dicected o visit the place and submit the factual a0d
netion taken report within six weeks. The committee 15 also directed to
sugpest the measures which are requireed (o be taken for retraceable of the
grievanees and improvement of the water body. In acrordance with the
Wetland [Conservation and Management Rules) 2017, The State PCH will
be the nodal agency for coordination and logistic support,

11. Applicant is directed to supply the copy of the application and relevant

documenis to the Commities and Respondent|s] within o week and after

compliance of service, the applicant has w submul an affidavit that the
notice and copy of the application have been served upon the Commities
and respondentis).

12, The report in the matter be filed by the Committee through email at
nglczbbho-mpiigovin preferably in the form of searchable PDEJOCR

Support FDF anel not in the form of losge POF.

List it on 24 Detober, 2024,

Sheo Kumar Singh, JM

24t July, 2024 Dr. Afroz Ahmad, EM
QA No, 1642024 C7)
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JOINT COMMITTEE INSPECTION REPORT

In The Matter of

Original Application No. 164/2024(CZ)

Jagrat Agarwal & Ors. Applicant ()

Vs.
MOEF& CC & Ors. Respondent (s)

In Compliance of Order dated 24/07/2024

Shivpuri, Madhya Pradesh, India
CMO9+CE8, Jawahar Colony, Shivpuri, Madhya Pradesh 473651, India
Lat 25.418472°
I Long 77.668019°
27/08/24 12:34 PM GMT +05:30

Date of Inspection:- 27 Aug, 2024

L ocation: Jadhav Sagar, Sakhya Sagar & Madhav Sagar L ake
Distt- Shivpuri (MP)




BEFORE THE NATIONAL GREEN TRIBUNAL
CENTRAL ZONE BENCH. BHOPAL

Original Application No. 164/2024(CZ)

Jagrat Agarwal & Ors. Applicant(s)
Vs.
MOEF&CC & Ors. Respondent(s)
S Particulars Annexure Page
No. No.
1. | Joint Inspection Report - 1-4
Copy of nomination letter of all Committee Members for Joint
2. : 01 5-8
Inspection
Letter of Regional Officer Gunato Dir. Madhav National Park, CMO,
3. | Tehsildar, Executive Engineer PHE & Shri Jagrat Agarwal, Shivpuri 02 9-10
to present for spot inspection.
4. | Copy of attendance sheet of joint committee for inspection dated 03 11
27/08/2024
5. | Google map showing Nallah Stream. 04 12
6 Copy of Court casefile under section 24 of water (Prevention & 05 13-20
" | control of pollution) Act 1974 against the local body.
7 Copy of comparative statement of water Quality of last 02 years 06 21-93
" | (Jadhav Sagar, Sakhya Sagar & Madhav Sagar )
8. | Photographs during visit of committee on date 27/08/2024 07 24-25
9. | Photographs of mission Jalganga Mission during cleaning drive 08 26
10. | Copy of letter from PHED Shivpuri 09 27
11 Panchnama and L etter by Deputy Director, Madhav National Park. 10 28-78
12 Copy of Letter by Nagar Palika Shivpuri regarding boulder pitching 11 79
" | on embankment of Jadhav Sagar, Shivpuri.
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INTRODUCTION:-

Issue raised in this application is non-compliance of Water (Prevention and Control of
Pollution) Act, 1974 and discharge of untreated water into the water bodies/lake and throwing the
municipal waste into the water bodies in violation of rules.

In 1918, the Maharga of Gwalior constructed three dams across the Maniyar River,
forming the “Three Lakes of Shivpuri” - Jadhav Sagar, Sakhya Sagar, and Madhav Sagar Lake.
SakhyaSagar L ake, recognized internationally asaRamsar Site under the Convention on Wetlands,
issituated on the outskirts of Shivpuri. Jadhav Sagar Lake, one of the district’s oldest water bodies,
is recognized as a wetland in accordance with the decision of the Hon’ble Supreme Court in M.
K. Balakrishnan v. Union of India (2017) 7 SCC 805. This Lake, dong with Sakhya Sagar, forms
a wetland complex per Section 2 (h) of the Wetland Conservation & Management Rules, 2017
(WLR 2017) and are protected by the same.

We deem it just and proper to call areport on the matter in issue in present Original Application,
from a Joint Committee constituted: -
i. One representative from the Member Secretary, Wetland Authority, Environment,
Planning and Coordination Organization.
ii. Onerepresentative from the District Magistrate, Shivpuri.
iii. One representative from the M.P. Sate Pollution Control Board.
The Committee is directed to visit the place and submit the factual and action taken report within
six weeks. The committeeis also directed to suggest the measures which are required to be taken
for retraceable of the grievances and improvement of the water body. In accordance with the
Wetland (Conservation and Management) Rules 2017. The State PCB will be the nodal agency
for coordination and logistic support.
In-Compliance to Hon’ble NGT (CZ) order Dated 24/07/2024 officers are nominated for
inspection are as under: -
i. Shri Brijendra Yadav Deputy Collector (Representative of the District Collector),
District Shivpuri. (M.P.)
ii. Dr. Manoj Vishwakarma, Assistant scientific officer (Representative of the Wetland
Authority, EPCO) Bhopa (M.P.)
iii. Shri D.V.S. Jatav, Regiona officer, MPPCB, Guna, (Representative of Madhya Pradesh
Pollution Control Board) Guna, (M.P.)

Copy of official order related to nomination for joint inspection attached as Annexure-01.

1|Page
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The complainant Shri Jagrat Agarwal, CMO, Tehsildar, & Executive Engineer PHE, Shivpuri was

also requested to be present with the joint committee. Adv. Shri Abhay Jain representativeof
complainer, ACF, Madhav National Park, Nagar Palika Shivpuri, PHE department & Mining

department was also present with the joint committee for inspection. The letter was written to the

applicant attached as Annexure-02.

The joint inspection was conducted by the joint committee on dated 27/08/2024.

Attendance sheet of officers of joint committee attached as Annexure-03.

THE OBSERVATION OF THE COMMITTEE ALONG WITH THE COMMENTS ON

THE POINT WISE ISSUE RAISED IN THE CASE:-

S.No. Brief of complaint

Fact’s & Observations

The water quality in Jadhav
Sagar and Sakhya Sagar has
been deteriorating due to
unregulated human activities,
municipal waste, and

untreated sewage.

The Jadhav Sagar Lake is situated in downstream of town
Shivpuri & whole catchment of town cover the residential,
commercial & other settlement. Theloca body has prepared
the plan for laying the sewer line to tap the sewage to
prevent from mixing in the natural stream/ Sakhya Sagar
Lake.

The STP is already being constructed however sewer
line & house hold connection is yet to be compl eted.After
completion of the project the mixing of sewage in Sakhya
Sagar through natural stream/ nallah Google map isenclosed
showing Sakhya Sagar, Jadhav Sagar & nallah asAnnexure-
04,

The committee visited the sites & observed that
untreated waste water isnot confluenceinto Jadhav Sagar
but found discharging into Sakhya Sagar through adrain by
passing Jadhav Sagar. The MPPCB has filed the prosecution
under section 24, 25& 26 of water (Prevention & control of
pollution) Act 1974 against the local body. Copy of court
case is enclosed as Annexure-05.

The MPPCB regularly monitor the water Quality of
Jadhav Sagar, Sakhya Sagar & Madhav Sagar. A
comparative statement of water Quality of last 02 years

2|Page
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enclosed for perusal. Annexur e-06.

Municipal Council has failed
totake necessary steps for the
cleaning of the lake and the
removal of the debris and the
solid waste and discharging
the untreated water into the
water bodies. This has led to

the
Water

eutrophication  and
proliferation of
Hyacinth, severely impacting

the ecosystem.

The committee found that no solid waste is being dumped
into Jadhav Sagar Lake & other water body. Municipal solid
waste is collected door to door & dumping into Barodi
dumping site. Cleaning of water body done by Municipal
Council Shivpuri. Thereis no dumped debris & solid waste
into the water body found during joint committee visit.
Photographs taken during visit of committee enclosed as
Annexure-07.

Conservation of Jadhav Sagar Lake & prevention of
mixing of sewage a separate nallah/ drain has been made.
The municipality has also taken up cleaning drives Jalganga
Mission from timeto time. Photographs of Jalgangamission
taken during cleaning drive is enclosed asAnnexure-08.

PHED has submitted the letter for diversion of sewage
through and does not enter untreated sewage in
water bodies of Shivpuri enclosed as Annexure-09.

Regarding encroachment of
the water bodies andchannels
leading from the catchment
area. Ecological degradation
in the green zonesurrounding
Sakhya Sagar and Jadhav

Sagar Lakes.
Any conversion of Jadhav
sagar non-wetland  uses

including encroachment of

any kind.

The committee visited the area & discussed with occupier of
the lake under the forest dept. As per the information
provided by forest Department no encroachment has been
done within Eco-sensitive zone from the boundary of the
Madhav National Park (MNP).

The committee observed that the some of the Structure
like temples, hutments etc. were observed. The applicant
stated that these are the encroachment, However the officers
of forest & district administration inform that thereis no
encroachment on the forest Land. The Committee again
discuss the terms of reference as per Hon’ble NGT direction
were in the issue related Wetland & forest areto be
address.

Copy of Panchnama and Letter by Deputy Director

3|Page
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Madhav National Park Forest Department, Shivpuri
enclosed as Annexure-10.

Information provided by the Nagar Paika Shivpuri
regarding boulder pitching on embankment of Jadhav Sagar
is under progress. A letter along with tender document
received from Nagar Palika Shivpuri is enclosed

asAnnexure-11.

RECOMMENDATION:-

1.

The District Administration shall ensure strict compliance of section 4 of the Wetland
Rules2017 and to ensure that there will not to be any encroachment on wetland.
Signage and caution boards should be installed by the occupiers of the water bodies at suitable

place.

3. For protection of the water bodies fencing shall be done occupiers of the water bodies.

Removal of weeds in scientific manner in Jadhav Sagar, Sakhya Sagar & Madhav Sagar Lake.

5. The weed trapped at automatic gates of the dam causing accumulation of the weeds therefore

4|Page

it isrecommended to replace the automatic gates with suitable structure.

Multilayer screen should be installed to trap the waste coming through Jadhav Sagar.
Bioremediation and restoration of lake bed to improve the water carrying and holding capacity
of lakes.

State Wetland Authority may be consulted for seeking any guidance to ensure compliance of
Wetlands Rules 2017.

Preventive measures should be taken by PHED Shivpuri and Nagar Palika, Shivpuri to ensure
compliance of the standard of CPCB/PCB regarding sewage quality.

N2 e
— A |

(Dr. Manoj Vishwakarma) (Brijendra Y adav)
Assistant Scientific Officer, Deputy Collector,
Bhopa (M.P.) Shivpuri. (M.P.)
— —%:?Lg— B
(D.V.S. Jatav) .

Regional Officer,
MPPCB, Guna, (M.P.)
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Issue raised in II_"is application is non-compliance of Water {Prevention and Corral of Bolluticn

Act, 1974 and discharge of untreated water into the water bodies/lake and throwing e mumiciza

waste inte the water bodies in violation of rules,

in 1918, the Maharaja of Gwalior constructed three dams across the Manivar Hiver, forming
the “Three Lakes of Shivpuri™ - Jadhav Sagar, Sakhys Sagar, and Madhav Lake Sakhva
Sagar Lake, recognized internationally as u Ramsar Site under the Convention on Wetlands. is
situated on the outskirts of Shivpurl. Jadhav Sagar Lake, one of the districs's oldest wares bodiee
is recognized as a wetland in accordance with the dacision of the Hon'ble Supreme Cowr in M. K
Balakrishnan v, Union of India (2017) 7 SCC B05. This Leke, along with Sakhyva Sagar. forms =
werland compléex per Section Z(h) of the Wetland Conservation & Managemen: Rulas, 2017 (WLER
2017] and are protected by the same,

We deem it just and proper to ¢all a report on the maner in issee in present Origing Aop cat o,
from & Joint Commitiee consisting of:-

One representative from the Member Secretary, Wetland Authorn. Ensirgnment
Planning and Coordination Organization

I8 (Ine representative from the District Magistrate, Shivpari

The Committee is directed 1o visit the place and submit the factual und sction 1wken report
within slx weeks. The committee is also directed to snggest the measures which are required o
be taken for retraceable of the grievances and improvement ol the water bods. In decordance
with the Wetland (Conservation and Managenient Rules) 2017, The S PCB will be the
nodal wgeney for coordination and loglstic suppart.
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Annexure 04
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must be surveyed, identified, demarcaled and protected. ANy encroachments
found in the waler bodies must be removed according to law. It shall be the
respansibility of the District Authorities to protact the waler bodies to save the

next generation and to provide the water for drinking purposes for future
generation,

(i} The Collectar/District Magistrate is directed to ensure that there should be no
encroachment of the lake/pond area and in case any encroachment is found,
mmediate necessary action should be taken o remaove 1

he encroachments.
(i) Magar Migam and Madhya Pradesh Pollufion Contral Board with District
Administration are directed o ensure that

N0 Sewage or unireated waler is
discharged inlo the lake and in case || is found, necessary legal action in
addition lo recovery of environmenial compensation be initiated and
recoverad.

(W)The CallectonDistrict Magistrate s directed fhat :
identification of pond area, demarcation and profection must be compleled within
Ihree months. After ientification and dEmarcaliun,_ i it is found that there are

encroachmenls on fhe waler body, removal of encroachmens st be ensured
and execuled within a period of three manths fram Ihi dale of uploading of peder.

(v) Nalural water coming towards the lake should not be disturbed of blocked by

artificial means. The exercise as directed above musy be completed within thres
months.
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(i) Municipal Domestic waste water of Rampur Naflah before mixing into sankhya

sagar (Near Karwalla), Shivpuri
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Annexure 07

g purl, Madlvya Pradetn, indis
1813, Jawanar Colony, Shvpan, Madinve Pradesh 873551, Inds
"Wl Lat 25411

el Frimmrssmn ¢ PAmc] nyees Proac] s b

Lot = P e e P R
T ]
W P




n [FP5E Map Camera
Ehivpiafl, Madhis Pradeal

H GPS Map Camars
Irsdlia , Iredis
Halths marakr, ol 23T, dawahar Colorry, Showpr], Madivsa Pracesh 4T356), nde

nypun, Madhya Pradesh 473551, Indla

1

)
)

™
B

/

n GiFE Map Carmaras

i
h
---"

Shivpuri, Madhya Pradas

Imiclia
CMBF+VH, Jdaveakar

1
o

-

 Shivpuri, Madhyva Pradesh 47358617, ndia

25 | Page







Annexure 09

e Friurer 430, dw @R aityara e, avs fagh
Email Eﬂh}!_i_._‘*hl.'-fﬂﬂ]!hﬂiﬂ-m Fax Mo. 07492-408205 Phone Mo, (07492-22 J26%9
?%Tﬁ,ﬂ&.'_ﬁ..néf;aﬂ.dfﬁ’r.mﬂiﬁ.f ws fermgd, ﬁ?ﬁi‘-:'f{.:.'-“.é-:’ﬂ
QS
Ay, ugaw s gres
23 a9 s feeg
R a1

frve—aia wsfra efta aftewe (o) Wore @ useo e st 1e4 sS4 F
TR e REF 24.07.2024 3 [T T |
T~ T TG 644 /AT S ANAFA, /2024 T RIS 12.08.2024

o fivg o d@ef A dw & B Rugh Sa s oo @ s
Rragd wew % o v FifEy T g S e Rer @ TERd o w
i fiedfe wic w1 P s s @ e &)W B gl @ s 2

Ryl wew # for w e W= & wh I = e o oy T @
Wgﬁﬁﬂﬁﬂmﬁﬂﬁww#aﬂmﬁﬁﬁﬁ?ﬂfhﬂﬁﬁm
W B |
W I R A PN A e F amr 15 Rew 31 v s
e 2) oo owim ot S @ Te oW
Wiw fede i ¥ wgam : 'mﬁr_ﬁ%w.ﬁ

Wa 570 @) =hdwo)’ HZ R4 w5 adiw F a7 /B

23d) 2 iF XD
3 <BF £ :!’51:--.-iJL,="|.I-F+. 2718 >4 .:I;" .a-g s

=H 3T i" Tl'lb',u
,.:J.L -"r_; -'"‘-.-r_. lﬁfﬁ”._s,r j’ H - —
£ ; L HwF wha FTF T -
" Ce = Tl vaTRG it e
i I R W Ay e 0 B Ll 3 /

v REgd
S
el ?(‘ S

f

St o T TEC

FUH lir dop

27 | Page 41



Annexure 10 T YA 12, 7708 F"mﬂ.

FUT - F’dmj
L . Ty
;quu.i A 1':1}"\ HE’T Etadwmi a7 “T%:’TJFTEHM1
: }‘%’% 5}" S m"""" ??fﬂ){f?tﬁ Y :l:}' Hf.ri"T ﬁjlﬂ
3—7"*14 r'Ii-Hf';lr:lH(_Ef]?# 'ﬁﬂlhﬂ I‘i TiEii)eh TrurrrH 111'1%‘11
ta m‘ﬁfg‘ﬂ e a1 2R "Erf)-:ﬂ | =ay r:rgfr,;.: LT
-?Tl%’i TEN %ﬂ'!iug‘l ' H{;iTJ.:'\!H el DI:PIHJ%—-H-?J:

S thZdo! r‘l‘ré:f.f :} 1115;1311 r?"i (=L s 1 ;,TT“‘}%TW
o, freR R a8 T By Yot ST
'33?—‘ MW?“’\’ s -saa%‘mzrﬁrm L Bl
g Thaed e GV 150 wlﬁ-wg | 7 B A
i EEHT‘H_:'._E\T' Woha AF® I

St W‘%i—%’ﬁqw sl E o E e 75
Calte i

28 | Page
42



29 | Page

BRI BY Hellord, #rrd U g, Ragd) (76 yS9)

* Mobile No 3424734828, E-mail- fdmnp svpEimp. gov.in
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e wegnm Py ad

jiaea I A W BRpel fege aiel de are 6 g gem e Original
Application No 164,/2024(C7) % T 5§ 7wl gz ra® 2 e 2o
Roe ueega vvest amam |

Faf o M1 TToiTe) o yamey) 164,/2024 (#1oTs) amdw fr=mm 24,07 2024

—_—0 s
wadian Rwarta & e § o & A e B Repe g e A

WITTE H SR WA 7 Original Application No 164,/ 2024(C7) W Tfte aew B 2407
2024 & Ter H e i T g @ e de f aneve s s e e

i
I

[~ ]
h

That, present Application is filed in form of pro bomo publico litigation raising rwo issues
firstly  uncontrolled  growth of Water Hyacinth (matwrally  grownm  free-

foating perennial gquatic plant) in the Jadhav Sapgar Lake. Sakhya Sagar Lake and

Madhav Lake (Manmade water bodies last two of them are within the periphery of Madhax
National Park), and secondly sewage/municipal solide waste discharge into the said lakes
in absence of an effective sewage treatment plant or mechanism which has resuli=d in
severe damage caused to all the lakes and causing severe damage to the flor. fauna and
sustenance of endangered species that thrive in the Sukhya Sagar Lake.

That, without commenting much over the merits of matter it is humble submined hefore
this Hon'ble Court that, present Application deserves to be dismiss because of two folds
reasons firstly Application er has only raised his concern towards the above stared
problems one of which is naturally phenomenon (growth of Water Hyvacinth). It s relevan
to mention here that, said water bodies / Lakes are in existence for more than 100 viears and
competent authorities including the answering respondents are taking all reasonable care of
same and are sincere towards all temporary and permanent issue raised in presersation and
maintenance of said water bodies. 1t is purely efforts of Forest Officers the Sakhva Sagar
Lake is recognized as Ramsar Site of International Importance in the Year 2002

That, in response to the averment regarding sewage discharge inte the said  lakes in
ahsence of an effective sewage treatment plant or mechanism it is pertinent to mention here
that, due 10 sincere efforts of answering respondents and other muthorities the iswue in
relation 1o ellectively counter the nsing levels of pollution in varioos lakes ot Shiy purt said
lakes of M.I. huve been sanctioned under the National Lake Conservation Schemes of
Ministry of Environment and Forest, Government of Indis sinee 2007 and presently Public
Health Engineering Department of Sute of MP. working as nodal ageney under said
project is continuously working over o project owards diversion of sewage through
pipeling and treatment of sewape 10 profect the network of shove mentionsd lakes at
shivpurt and presently as per conversation with said department the project is almost
complels wnd swme will b i working condition within almost 4 months, A Copy of leter
disted 14062024 from FHE Department to Collector Shivpurt e respondent ne Y showing
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status of said project is enclosed herewith amd morked as Annexure R/ In the J'I:gl'lil ol F?H[I;[
lacts it is incerreet w supgest that, on aceount of the failure of the District Administration,
Nagar Palika and Forest Department o effeetively contain or reduce pollution has resulted
i severe damage to all the lakes. _

4. That, in tesponse to the uncontrolled prowth of Water Hyacinth (naturally grows free-
Aloaring peresmial agatic plat) the Jadhav Sagar |ake, Sakhya Sagar [ake ﬂ"d.
Madhav 1ake which may irreversible damage to the Nors, fauna, and sustenance of
endangered specics that thrive in the Sakhyn Sagar Lake it is humble submitted hefore this
Hon'ble Court that. the Park management and Respondents continuously putting  efforts
for preservation of the lake network and also for cleaning the lakes and control the growth
water hvacinih in the lake, On various Environmental sceasions such as world wetland day,
world water day; life misgion. world environment day ete. The cleaning of the lake being
done with collaboration with schools, collages, NGO ete. A copy of few Photographs
showing lake cleaning activities time to time are enclosed herewith and marked as
Annexure -2 (Collv),

A project report of 30 lakh for the period of 03 years had also been submitted to Madhya
Pradesh State Bio-diversity Board 1o eliminate the water hyacinth from Sakhya Sagar Lake.
A copy of said report is enclosed herewith and marked as Annexure- R3. In response a
first installment of Rs, 15 lakh also provided by the Madhya Pradesh State Bio-diversity
Board to Director Lion Project. Madhav National Park Shivpuri. A copy of said document
showing sanction of fund is enclosed herewith and marked as Annexure- R/ {Colly).
Then Given budget being used and different metheds tried to remove the water hyacinth as
the lake is having Crocodiles in good numbers therefore it become necessary to be involved
onlv skilled labor and proper machinery to remove the huge quantity of naturally prown
tree-floating perennial aquatic plant are required for which competent authorities are taking
sincere efforts. A copy of various documents showing various efforts and steps taken by
answering respondenis are enclosed herewith and marked as Apnexure RS (Colly)
collectively.

It is relevant to mention here that, Water hyacinth being removed manually burt the growth
iz extremely rapid especially after Covid 19 Lockdown era as it double itself in [0-15 davs
of period, hence need of proper machinery for automation of said process of removal of
Water hyacinth is there and hence, on 16.05.2023 respondent no. 3 wrote a fetter enclosing
proposal to his superior authority wherein a amount of 1.25 Cr was asked for under CSE 1w
purchase a weed harvesting machine. A copy of said conversation showing demand of fund
alongwith proposal is enclosed herewith and marked as Annexure R6. But till woday said
fund was not arranged.

It is further relevant to bring before this Hon'ble Court that, thereafter regular meetings of
viriows concern departments was also held addressing the said issue since January-2024, In
continuation the officers of nodal agency EPCO the desired long term and short term
solutions been discussed and implemented as a result of that the letter has been issued by
Principal Secretary, Environment Dept Govit of MP to Principal Secretary, Urban
Development Govt of M.P. for provide the weed harvester machine from Indore to
Shivpuri Madhav National Park Shivpuri for cleaning the lake. The process of obtaining
the machine from Municipal Corporation Indore or Bhopal is under process and as soon as
same was received necessary steps were taken for removal of Water hyacinth from lakes at
Shivpuri. A Copy of lener dated 09.05,2024 showing said azpect i enclosed hevewith and
marked as Annexore BT,

S That, it is relevant 10 mention here that, recently vide letter dated 18.07.2024 a fresh
proposal was forwarded by respondent no. 3 W superior suthority wherein a PequEst wias
made 10 provide pecessary fund [or Purchase of o new weed harvester machine to remove
the Water hyacinth was made with a proposal to transter the remaining amount of 1 Cr.
Iying in a CSK Fund after taking the approval from donor i.¢. NMDC Hydemabad. After
obtaining the necessary permission/clearance respomdent no. 3 will be in a position to
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07 Km -cunne:tin ':" L[-“.” i g lw.',"E' expertise i bio remedition on the stretch of
o 2 Jhaday h:q;m- fuke 1o Sankhya Sopar lake  and the proposed treatment
proposal is under process which would be a effective solution to

clean. Annexure R

Another survey with a r_r:id. Scientisl of Weed Rescarch Institude Jabalpur MLP. for hio

treatment of water I!:,-ummh through a bug deviop by the institude which complete life

‘-'lr"-‘_l'?f on water hyacinth and he proposed to be introduced the bug in Jadhav Sagar lake

!_wh_wh. is origin place of the water hyacinth. The same proposal has also been incorporated

in mlh::gnir:d management plan of Sakhya Sagar lake being prepared. Annexure R/10

That, ’rr_ml'n the above stated facts and circumstances including the documents available on

record it is clear that, answering respondents are not only concern about the issue so raised

in the Application but also taking sincere efforts in finding the best solution (temporary as
well as permanently) to overcome the issue raised in the Application much prior to filing
of present Application.

That, it is relevant to bring before the kind attention of this Hon'ble Court that, entire

Application is based on merry presumption regarding degradation of water in the lake due

o Water Hyacinth (naturally grown free-floating perennial aguatic plant) in the Jadhav

Sagar Lake, Sakhya Sagar Lake and Madhav Lake (Manmade water bodies last two of

them are within the periphery of Madhav National Park) to examine the adverse effect a

yearly Water Quality Testing Report obtained from competent authority ie. MP.P.CH

{Madhya Pradesh Pollution Control Board) JAN- DEC 2023 is enclosed herewith which

shows that, the water quality of Shakya Sagar lake is ‘B’ Category as per the norms of

Central Pollution Control Board. A copy of Water Quality Testing report alongwith

relevant documents are enclosed herewith and marked as Annexure R/11 (Colly).

10. That, it is further relevant to clarify here that, drone survey was conducted and in pictures
taken by drone the clear water can be seen in larger part of all three lake. The copy of the
photographs taken through Drone are enclosed herewith and marked as Annexure R/12
collectively.

11. That, present short reply is bona-fide in nature and hence deserves to be taken on record in
the interest of justice.

keep the sakhyva sagar lake

It is therefore most humble prayed to this Hon'ble Court that, present short reply be taken
on record and considering the facts and circumstances mentioned in the present short reply

present Application may kindly be dismissed in the intrest of justice '_"”".
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Cleaning of Sakhaya Sagar Lake on various occasions world Wetland day/ Life mission/Swachhta day
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Cleaning of Sakhaya Sagar Lake

Lot 0e 25°25T0'N
[ Longhale 774155
Blevamon 4BD 49:15m
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Cleaning of Sakhaya Sagar Lake

Latitiede: 25°26TN
mwu@ 77"2’33 -~
levation. 4232147 m
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ime 04022023 1386
te jalkumbh sfai 305 far

B e e e

| L ! |
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Longmusde. 77-40-30°%
Elesation. 44481211 m
= Jam

24 1615

Latiiuoe; 25°24'A2°N
Longliude. 77°a031°E
PFlewation 449 1845 m
Accuracy. 4 5m

Torw, 24.07-2024 1014
NOte. LDt

Brick Kiln (closed) Near Jadhav Sagar
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Idol immersion in a artificial pond near Jadhav Sagar

‘-
Shivpuri, Madhya FPradeaesh,
CRCC : Saniny Colory

India

Shivie PMuacityym Py

B ors Mmap Camora
wrh

¢ 2, Inclin
OO0 P OMT + 068 D0

Lat 25 4221

M GPS Map Camera
Shivpuri, Madhya Pradesh, India
CMCC+Q86, Sanjay Colony,

Shiveur,
Lomng 77070789~

Madhvya Pradeanh 473551, india
26/0023 0608 PM GMNT
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e Madhya Pradesh Tiger Foundation Samiti
SRR | Beg No 426397 .
HHTFEM'T O/o Principal Chief Conservator of Forest (Wildlife), Madhya Pradesh

é‘:’:. i CG-05, C-Blick, Ground Fluir, Van Bhavan, Link Road No.-2, Tulsi Nagar, Bhopal (462003)
ekl Email: mptigerfonndationmp.gov.in, Phone no.: 0755 2674318

Ref! MPTTS! 6027 Date: 24 [ 7/ 20 2%

TI'-

shri. P Shyam

NMDC Lid

Hygrakbiad

Subject:  Reqairement of Weed Harvesting Machine for eradicating water hyacinih in
sakhya Sagar Reservoir under Madhav National Park.

HRaof: 1. Your Official Letter NoHOCCSRS0] dated: 01112023

1 AUCCF & Director Lion Project, Madhay NP Letter No/Expenditore/20242011
Padecd 18.07.2024

E _ Wit reference to the lewer cited above, the proposal for the construction of # boundary

i il in }iadha'.' Mational Park, with a length of 13.6 km, had been previously submitted and fnds of

: Rs 1332 crore were sanctioned by NMDC under CSK, We are thankfal to you for this frojrfl
. Eantribusion,

For the proposed work, tenders were Invited through the MP-E Tender Portal and the praject was
initizted ar the lowest rate. As o result an extimated halanoe of Rs. 100 crone weill e availeiile move
ihie completion of the construetion of a concrets wall with wire fencing and a waich tower.

Unmently. the Sakhya Sagar Reservoir within Madhav National Park, Shivpari, is expesiencing a
sigmificant 1ssue with the spread of water hyacinth. This invasive plant is deteriomting the water
auality of the reservoir, posing a thizat to the babitm of both wild and agoetic animals. To addness

this, a Weed Harvesting machine estimaled at Rs. 1.00 crore, ic essential o eradicate the water
hiwacinth from the ressrvoir. £

s Tight of the unticipated balance amount from the boundary wall project, we request your approval
o utilize the remaining funds for the purchase of the Weed Harvesting Machine,

We appreciate your prompt attertion t0 this matter and look forward 10 your positive risponse.

.-f"'_"‘“\\_.

rills
CCF & CWLW (Wildlife)
Madhys Pradesh

Bhopat, Date 2&- - 'c'-u'."-l".?

Encl: Az pbove.

Losrr= HOSE
Capy tof
|, APCCF & Director Lion Project, Madhay National Park

Far mfarmation and necessasy action,

PCCF & CWLW (Wikilife)
CAUsersiho\Deskino\MITES N OFFICE WORKUAFTFS Engih Lettir hiardos

-‘--.65 | Page 79




1) Bio Treatment/ bio remediation via specific plants:- A project in
collaboration with the NGO “For-Rest™ is also under pipeline to get rid of
water hyacinth and other pallutants from the upstreams of the Sankhya Sagar
lake through Bio Treatment/ bio remediation via specific plants at the stretch

of approx 2.0 km long canal connecting Jadhav sagar & Sankhya Sagar I:ake.
Bio remediation successfully applied in many water streams in the
country and results has been found quite satisfactory.
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Proposed Long term Sustainable Solutions involves:-

| Sewage disposal through a channel to Sewage treatment plant

Primary treatment of water before it enters Jadhav Sagar Lake

3) Stopping all types of solid waste disposal in Sankhya Sagar, Jadhav Sagar, and
Madhav Sagar lakes,

4) Biological treatment of Sankhya Sagar, Jadhav Sapar, and Madhav Sagar lakes
infested by the water hyacinth through reeds like Phragmites which will control the

growth of water hyacinth and provide habitat to aquatic species like mugger and
aguatic birds.

5) Stream treatment in the water channel connecting Jadhav Sagar and Sankhya Sagar
through Re-meandering. This stream Restoration treatment method will adopt a
combination of microbes, sunlight, and oxygen manipulation which is found in stable
streams. The main advantage of natural treatment is that it is environmentally
friendly and uses natural processes to purify water. Restoration used natural materials

like rock, logs, and native plants to restore the stream channel before it enters the
Sankhya Sagar Lake.

6) Conservation Consciousness in the local community, for the entire plan of lake
rejuvenation throughout the work through meeting and group discussions and through
other creative mediums like nukkad nataks, display boards ete.

7) Panticipation of local community in the lake rejuvenation work, like making local
active volunteers’ group to ensure the sustainability of the work.

Project Timeline- 5 Years & active restoration- 2 Years

B R R
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AR ;
matic Diagram of proposed Bio remediation:. 'f'.;;s_,-'
Wetland Zones
lipisnd: Shror Wt Seada;
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1. Criticality of the proposed solution :
Active participation of all the stakeholders is required for the sustainable solution like :
. Local municipal body/ bodies !

. Wetland authorities
. Forest department g
Local community

Any other local body having authority over lakes associated.

Expected Outcomes ' ]
v Growth of natural native reeds in the lakes which will control the growth of |
water hyacinth naturally. ‘
Revived and rejuvenated lakes with restored biodiversity in the long term
Active local community involved in the lake conservation i

-

Disposal of treated sewage in the downstream area with no harmful ecological
effects on lakes.
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B. Long Term sustainable Solutions: .

1) Treatment through bio- bug:- A n
and tested by Central Weed Resear

introduced at the source ol Water

atural bia bug which is already developed
ch Institute, Jabalpur MP proposed to be
hyacinth at Jadhay Sagar I.ake which is

ed with Sankhya Shar Lake through a

situated in revenue areg and connect
canal of 2.0 km length

Fipe-l ] Swrers Iveser

1. Proposed Long term Sustainable Solutions involves:-

1} Introduction and incubation of the Bug in sufficient quantity at Jatdhav Sagar,

2) According to the previous study 25000 bugs have been found sufficient in the
infested area of 01 hectare.

3) Bugs multiply and feed on stem of the water hyacinth and retard its growth,

4) The bugs do not have other host therefore it grow only on water hvacinth,

3) It is also found over long study that the bugs also not affected the other vegetation
and living creatures except the water hyacinth.

6) Conservation Consciousness in the local community, for the entire plan of lake

| rejuvenation throughout the work through meeting and group discussions and through
! other creative mediums like nukkad nataks, display boards exc,

Project Timeline- 4 Years & active restoration- 2 Years

i A
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Designated Best Use Water Quality Criteria
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Class sl
Best-Lise .
o G Withoul A Vil Colifornss Organism MPH00mI shall b 50 or less
¥ e pH hetween 6.5 and B.5
Disanlviil Oxygen Gmg or mose
I Ninchesmical Oxygen Demand 5 days 200 2| o e
B

Tiotal Colifornss Crrganism TN/ 100mi shall he 500 of lews pH
berween 6.5 il 8.5 Dissolved Ohygen Smg oo more

i Wipchemicnl Davigen Demand & days 200 g ar e

e r—

ki waler souree afiet {‘ . rl"-m:ﬂ Califomms Oeganism BT 100 | 2 bl e 50600 ar fess pH
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. THE GAZETTE OF INDIA_EXTRAORDINARY

_ ____Ei{._T:[E—ﬁ“LE'ﬂ 4
MIMISTRY OF ENVIRONMENT AN FORESTS

(el

e
Mew Delhi, the 2506 September 200

GSR EL~ In exercise of the piwers sonferred by sections 6 and 25 of the
Environment (Protection) Act, 1986 (29 of 1985), the Central Government hereby

makes
the following rabes further to amend the Emaronment {Frotection) fules, 1984, namely

i (1) These rules may be called the Fnvitonmem (Peotection) Amendment
Rules, 2000 _
(1) Save ay otherwise provided in this notification, they shall come imo frrce
an the date of their publication in the (ficial Grazette.
i

In the Environment (Protection) Rules, | 96, —

(1) In Schedule I, after serial numo

er #9 relating 10 Moise standards for fire
crackers and the entries relating thereto, the following serial numbess and
entries shall be mserted, namely —

distance of 500 memres
from the following dust sources shall not exceed the standaris
specified in the ables 1, 11 und 111 given bekow.

Dust Generating Sources

mmummmmw

\CHPY, Railway shiding, Blasting, Drilling.

mdmﬁum_wwuﬂgm
grneraling extemal SOUTCES fike coke ovens {hard as well as soft). briquetls
indusiry, nearby road eic.
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_TUF GAZETTE OF INDIA_ EXTRAGRDINARY
93, Primary Water Quality Criteria for Bathing w.q..'.."

In & water body or its pan, water is subjected 16 Several types of uses Pepending

o the types of uses and uctivitios, water quality criveria have heen specified 10

determing its suitability for a panticular purpose. . Amang the various types of uses
there 15 one use that demands highest level of water quality o purity and that is
termed as “Desigrated Best Use” bn thot strelch of water hody  Hased on thas,
water qualily requirements have been specified for different uses in terms of
prmary witer quality criteria. The primary water quality criteria for hathing water
are specified along with the rationale in 1able 1.

Table 1.

PRIMARY WATER QUALITY CRITERIA FOR BATHING WATER
(W ater used Tor organised outdoor bathing)

CRITERLY RATIONALE

i Fecsl Caliorm (¥ [desicable) To eogure low wwape CONENERINON
AP ] 2400 { Maxismum Fecal eclifpnm and fecal sepeociess T
Pemissiial considered s tiey refiect the bacteral

T
1 Fecal Sareptococc [0 [desimble) The desirablc and permissithe hmuss ars
BP0 S0 (Waximuuiz fo allow fof fuseamss @
Penmissibiz] envirpnmonts]  condiicns  sush 3

&, Bachemical Oxygen 3 mgl or less
demnand 3 day 217C: .
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Jadhav Sagar Lake Latest Dron picture
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Madhav Lake In Madhav National Park Shivpuri

ZATTZ20.5008
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Ttem Ma.2

BEFORE THE NATIONAL GREEN TRIEUNAL
CENTRAL ZONE BENCH, BHOPAL
(Through Video Conferencing)

Original Application No. 164 /2024[CZ)
Jagrat Agarwal & Ors. Applicant [s]
Va.

MoEF & CC & Oirs, Respondeniis)

Date of Hearing: 12.12.2024

CORAM; HON'BLE MA. JUSTICE SHEO KUMAR SINGH, JUDICIAL MEMBER
HON'HELE DRE. A SENTHIL VEL, EXPERT MEMBER

For Applicant [s]: M=z, Kashila Nargir, Adwv.
For Respondent|s): Ma. Parul Bhadoria, Adw,

Mr. Dharamyir Sharma, Adv.
ORDER

l. The issues raised in this application are discharge of untreated
water into the water body/lakes throwing the municipal solid waste
into the water bodies @n violation of rules and to examine the
matter, & committee was constituled with direction (o submit the
foctual and action taken report. The Members of the commitiee
vigited the site and submitted the report with following two serious

ohjections :
{, Discharge of untreated water into the water bodies are still
continuing though STP has been constructed but sewer line

and house hald connections are yet to be completed,

|

LA Ha. 1064/ B034|CF) Japrat Agmrwal & O, MakF i OC & Ors
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. ay » glIrEN
ii. The committee observed that some of the structures are sl

P o . ; enl.
in the water body coming within the purview of encreachm

In view of the above, the Learned Counsel for the applicant sought
a short time to file the response on the Joint commiltee report,
Respondents are directed to submit the reply within two weeks.
The District Magistrate, Shivpuri, Chiel Exccutive Officer,
Municipal Council, Shivpuri and State Pollution Control Board are
directed to talke fieccssary actions and to ensure that there should
not be any discharge of untreated water into the water body and
encroachment if any found as pointed out by the members of the
Joint commilier must be removed according to rules. Further

Action Taken Report may be filed within three weeks.
3 Applicant is directed te inform by way of issue of notice to the
respondent [/ Distric Magistrate, Shivpuri and the Municipal

Council, Shivpuri o fije the response, if any.

Lizt it on 128 February, 2025

Sheo Kumar Singh, JM

Dr. A Senthil Vel, EM

12 December 204
CLA. Mo, 1643074 [CE)
K
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T 70 (i etest e Feron) s 1974 & WU 21 e ATe 3w |
He- W, I ERa it (C2) e & wee SRIT 164/2024 ¥ TRE RRY (81T 12.12.2024

st Tt dr & s, W ot efE SR (CZ) MiTer 3 W @i 164/2024 §
i ander ff=Tas 12122024 7 sl & 1

{13 Discharge of unireated water into the water bodies arc still continuing though ST has
been constructed but sewer line and house hold connections are yet to be completed.
(7) The committee ohserved that some of the structures are shown in the water body
coming within the purview of encroachment.
The District Magistrate, Shivpari, Chief Exccutive Officer, Municipal Council,
Shivpuri and State Pallution Control Board are directed to take necessary actions and
to cnsure that there should not be any discharge of untreated water into the water
body und encroachment if any found as pointed oot by the members of the joint
commiftee must be removed according (o rules. Further Actlon Taken Report may be
filed within three weeks,
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G afafive on

— Regional Office, Madhya Pradesh Pollution Control Board _
S Tanker Parking Rrea, Gail Complex Vijaypus, Distt-Gara (M.P) -473112, (8] -07544-2140%8 ,IFLJ{.TE'j

il Emall = rped-puna@mpgenia D74

NO...8yers [ ROSMP. PCBI 20BH:errce e Vijaipur- Guna, Dated..J 2L DG

FORM XII
(NOTICE OF INTENTION TO HAVE SAMPLE ANALYSED)
[Rule 34]

To,
Sy Aoy
amestlenmay, u@hq .@a:;é\*

’@\aﬁ?ﬂ\ﬁiﬁ\—ﬂ WAl Dnsssiciiiiiiia

Take notice thal it is infended to have analysed the sample of water/ sewage/ effluent!/ trade
% i -
effluent which is baing taken today the ..-'ufﬁu-uu{-_:,..ﬁ I 1L Bt PV W SO .HHEJL....':'..E.:F;E;. -

A O O F@ "Hhii;{"'nl;{ﬁh-ﬁn’i'i'ﬁﬂg? "“'["'E_i@'f"'ll'ﬁ"&ﬂ'i‘?‘r""?Hl"fl"‘r"ﬁ""nl'
- o R P e R e S i
Sy et Y Py @ g ey o T
@-eene By -y e g diew sy een 2l 0 TR e
Mame and designation of the
T person who takes the sample

/ L,

-r% PR - £ . |.|.‘ .lw'l-.'k- &g wl
~ h@;ﬁ T W 3|Friﬂ:1{.! Lf’"" 7 %{ihﬂ i "r.p,F

e ey

{f)  Here specify the stream, well, plant, vessel or place from where the sample is taken,
To,
,E'r'-"-tt‘-'l'i‘-[i"lif{'}‘lf-vl'iil?])
}Tffﬂ’-‘—ﬁ ‘ﬁ'til.hj‘?-'i R et et
'__‘3 A G ll?ln-t:\ -:\1’(5'&5‘1{3’}31(:
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; 413 FORM ¥
REFORT BY THE STATE MR AN i
Report Mo : 768 { Sew Rule 31 )
Dated : 17/12/2024

L

U hereby cerify thay |, (L} Shet DK, Sharmn » Jr. Selertist
under sub-sectjon (3} of section 53 of the Water |
1974 § received on the (1) 17 Deeember,
Asstl, ™

Stnte Faand nmalyst duly appointe:d
[ Prevention and Contral of Polletion ) Ace, 197410 6ol
oy, Tuesday, 2024 from (10 Shei KB, Sharma * Lab
a sample of Water Sumple of waz iy frgdt éw wn gl worane s wicare g 3

L ﬁ #l T l!'l'-’.'hh * i, w [ar ﬂ[‘lHlj"‘I.-I!. The 1_;|l||'||||1||; wiys [0 canditiom fil T .'-ll'ul'jl"l-iﬁ
reported below:-

| further certify that | have analysed the sforementioned sample, on (1Y) 23.12.2024 aind declue
the result of the analysis 1o be as follows -

(V) 1. Appeamnce -Turbld , 2. Colour Sight Moddish 3, Odous  Unplensent, 4. 111 742 5.

Total Solids 1520,0 Omgfitre,, 6. Dissalved Solld 13920 mgflitre., T]LHu-.in:m!L'd Solad  IZHA

mgitre., . Chlorides 2488 mg/lire,, lil-l'E_il: D 400 mgfire) 10.COH 19460 e,

The condition of the geals, fostening and container or recefpr was s fallows -
Two Litre Plastic Jury cane, whose mouth wis sanled with chapdi recelved,

Signed This 23.12.2024 C@,
{5 w )

[ DUK. Sharma )
[ Sinle Doard Anwlyst )

(%) Samphe Anulysed ns per Standard Method AFHA

Remark : £ Red Mark Indicated that the values are mone than preseribed limit.
Address : Regional Leborstory,

M., Pellution Control Bourd,

Housing Board, Coloay, Deer! Dayal Mogar,

Gwalior
Copy o,
p]i.r_ Wember Secreiary 2- Chiel Mumicipal Officer,
M. P, Potlotion Control Bonsd, Magar Palikn Parishad Shivpuri {51.9.)
E-5, Paryaveran Parizar , Arera Colony,
Bhopal

n Here write the full nams of the Siale Boand Analyss,
(I Herewrite the date of receipd of the Sample,

(NI} Here writa the name of the Board of person of hody of persons of oMicer from whom the sample
was received.

(")  Here write the date of annlyses.

{V)  Here write the detsils of the analysis and refer to the method of analysis. 1t the space is not

mdequate the details may be given on a separate sheet of puper.

EAS.M\Legal Aeport\\Water Legal Report.dacy

101




- T B A TR 8T
o ) . - . |-_ l\.. 1 - |I Mg e .'.II o ir ;_ !'I J o LR kg Lor
U ELL AL b 40 A gt S CIRELATY, L b Ty e bl e

o

P - T e g L
!'I-)EF

Utolhs (e og

_c"ll'-lL"'L"I

je—

A A . .
_l:rl ) |I|||I'I-|.-"I'I|| E¥ 'l..l = 11-'-' T 'I-;':i ﬁJ[l 'E:_I-. ""H-J{"!' r' ‘-.'.r”[':i
LI

a0 4 |"r1'1-.':r.r.£1ﬂ_'¢rﬁ{

|--"'ii'||-.l-.|-'| - oy T E‘a‘

Ay |
||:'r':|1r-.- fﬁfr.rf:n.'rrf E'TII J:.?Jrls‘-lr '.».-;'F:-.r-f

, B ) 1 s ]
'l.'_"lﬁf.‘:.'- f—i[f-:’-:ﬂ'rﬂ .'.I.J;:l-!'.1 .,[,j f_.—;”r._.f_ rrr'ILHI,._I,,”J [E TR . R FRL P

]
ki

éll LFI ""—n':'.ll_d_ J .’13"'-!-:1[}4]

1 . "
. 1'.'1"1'.51 ::.;l!'alli-.'ﬂj Rt d, L), au
L%*.I rl

= W L _' 1_\_
xh:\: T T2, v g "Legltftﬁp ey e 2 X2 iV o i 509]
?.|:_|"|"|4_.r 'l:h * L - i o

POET 1a%y 1'"..!435.& ﬁ -:q,}M £l féﬂ -h:%-.u s File ¢e|-._=f|']-{|".-,r5|- lliﬁ}é“-'ﬂ

Lt R IR - T IR Urfnay 4 Foa vl i d bz alislem
Y " ' Ay e
IS A4 il *ﬁ‘rmi?'.-u‘m-“ﬁi'i' kjﬁ,:ﬁrner{]'f-% ol 2 ol dan i

L L : '
L N = 'EE" | Ju—hi; a4 h-l_ _6: FT‘{I—T,‘ "'-.t'q'ﬂl T-"J _é; E_Illll .-"_Q l'—._-:ra n-_q'.-,_—q f_"j:l] .'-:'f_"u-r_.
St A < aqr-gi m;"ﬁ'| fﬁTﬁ Eg&:‘ 2 FE'I{!* oL

fasmt Pl 2aeid, &7 gfag

S R wstr S FEr €T UEN ST mis ey grfadt 4 A

XA KL oy day

& GRY agon sy A aws el 4 trg) 4 otk =
Lig _r n .
AT e wsh l.'}l HQ.E?J—FS-] %—%ﬁ{rﬁ}'&ﬂ'-—gﬁf :L{q;!]«h_.g_—_&_‘?—r
3
el Tl '_-{_

L= . O - &1 a4 o fabr
ver St & a8 sk X & LR e sy
e mdorz, ity & cadd demm b et & el IE ok
FE «Ta B ow o e & | e = ef) Lo md

i'-ﬂsur +IF gz (wemy By Ea g & A A E T e A oﬁ%

sy
O-Fd =T 3—”%\‘1

, wbs
4 f -
ﬂﬁ:hwr-ﬁ b z gL

s = FHa Hlpfs
quhl:"*hq“‘ - ks r@EMﬂj@ ?ﬁﬂ,EEH IHALmA
A o

A e

phB >
Rk oY
£ =% € 1&% G
mpf

r'.
|




R b

skip 1o Navigation

f_:. '_J
skip to Main Content

Tafeve o)

Sile g

: AW @ Language -
Search Menu
| CNR Number
|
| Case Status
|
|
l Court Orders
Cause List
e
hO\ =Tl Caveat Search
wld
2
AT " Location
District and Sessions Court, Shivpuri
Case Details
Case Type UM CR - UNREGISTERED-CRIMINAL
Filing Mumber 3406/2024 Filing Date 08-07-2024
hﬁ.ﬂgistratiun 39/2024 Registration Date: 08-07-2024
Number
CNRNumber | \IP33010038962024 (Note the CNR number for | View-QR Code/

future reference)

Cause Title

Case Status

103

DAt




First Hea ri;lg Date | 08th July 2024 S

;In:t Hming_ﬂ'-'ltu 24th December 2024 = S

Can- St_agz Matter Relating to Recording of Evidence in 5:.5.! s
Criminal Matter

Court Number and | 41-V Civil Judge Class-l|

Judge

B
Petitioner and Advocate

1) Madhya Pradesh State Pradushan Niyantran Board Throgh-Saloni Khemariya
Advocate- Sunil Kumar Jatav

Respondent and Advocate

1) Nagar Palika Parishad Shivpuri
Z) Keshav Sengar Chief Muncipal Officer, Nagar Palika Parishad

3) Shailesh Avasthi, Chief Muncipal Officer, Nagar Palika Parishad Shivpuri
4) G.P. Bhargava Prabahr Nagar Palika Parishad
3} K.K. Pateriya CMO Nagar Palika Parishad Shivpuri
| 6) G.P. Bhargava Chief Muncipal Officer, Nagar Palika Parishad
) KK Pateriya Chief Muncipal Officer, Magar Palika Parishad
' B) C.P. Rai Chief Muncipal Officer, Nagar Palika Parishad
) G.P Bhargava Chief Muncipal Officer, Nagar Palika Parishad

10} Ranveer Kumar Chief Muncipal Officer, Nagar Palika Parishad

Acts
Ul'ltll.!l" A:I{Is} ) und—ﬂ'r sminn{s}
Water (Prevention and Control of Poliution) Act 25- M_d_;ﬁ. = ———
1974 v 4,
104
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|I|I irlnl e s T

\ e —— Case History

\\ Judge | E;::HS N | Hearing == |

¢ Gl isckan s R Date Purpose of Hearlng

ge Yenigr Di"-"isichna q —— L o T SR Ty e
Chief Judicial Magistrate ) i 08072024 | 14-09- Miscellanceous matters not defined
"' il Judg S“'__—_——-—_ . 2024 otherwise
B senior Divie | I - -

! Chief Judicial Magicst::un A ; 14-09-2024 | 15-10- Miscellancecus matters not defined
A e~ T S | 2024 otherwise !

I Civil Judge Senior Divie: e ——— e — ]
{ Chief Judicial Man Division and | 12-10-2024 | 24-12- Matter Relating to Recording of |

M s e 2024 Evidence in Criminal Matter

Case Transfer Details within Establishment

! Registration Transfer From Court Number and Judge l To Court Number
. Number Date and Judge
| 39,2024 14-11-2024 | 6 - | Civil Judge Senior Division and Chief | 41 - V Civil Judge
| Judicial Magistrate Class-il

About U5 Terms and Condifions

Newsletier Copyright Policy

Earms for Advocates Hypedinking Palicy

Help Videos Privacy Policy

Site map Accessibility Statement

Contact Us Screen Reader Access

Web Information Manager Disclaimer

. — |

ak
A, Ly Ay

This site is designed, hosted and maintained by Natlonal Informatics. Centre (HIC]. Ministry of Electronics & Information

Technology, Government of India.
Content Reviewed and Updated on: 2 April 2024
Download eCourts Services App :
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LE‘-'. | Skip to Navigation  Skip to Main Content  Site map

A- A A ® A Language

Search Menu
CMR Mumber
Casze Status
Court Orders
Cause List
!
h Q | Caveat Search
= AT -vq"} Location
|

Download eCourts Services App Do not use browser toolbar reload o

back button

District and Sessions Court, Shivpuri

_ Case Details
 case Type UN CR - UNREGISTERED-CRIMINAL -
[Filing Number | 3406/2024 Filing Date 08-07-2024
Registration 39/2024 Registration Date: | 08-07-2024
Number
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| CNR Number

1 . N o T
MP33010038962024 (Note the cvr number for | YiEW QR Code ,
future reference) Cause Title

Case Status
First Hearing Date O8th July 2024 -
MNext Hearing Date I-lﬂl I:Ilnmhr IIH Iht- l'lnl l.lpd.l:-nl _
Case Stage Matter Relating to Recording of Euhlnu In iuh Pru:-wum
Erlnliul Matter Stage Evidence
Court Number and 41-vthnh|dg.:lus-ll__ - - e o
Judge

Petitioner and Advocate .
1} Madhya Pradesh State Pradushan Mj

yantran Board Throgh-Saloni Khemariya
Advocate- Sunif Kumar Jatay

Respondent and Advocate
1) Nagar Palika Parishad Shivpuri
2} Keshav Sengar Chief Muncipal Officer, Magar Palika Parishad

3) Shailesh Avasthi, Chiaf Muncipal Officer, Nagar Palika Parichad Shivpuri
4} G.P. Bhargava Prabahr MNagar Palika Parishad

3] KK, Pateriya CMO Nagar Palika Parishad Shivpuri ¢
&) G.P. Bhargava Chief Muncipal Officer, Magar Palika Parishad

71 KX Pateriya Chief Muncipal Officer, Magar Palika Parishad

8) C.P. Rai Chief Muncipal Officer, Magar Palika Parnishad

9] GP Bhargava Chief Muncipal Officer, Nagar Palika Parishad

10} Ranveer Kumar Chief Muncipal Officer, Nagar Palika Parishad

Acts
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Under Act(s)

Water (Prevention and Control of Pollution) Act

1974

Judge

I Civil Judge Senior Division and
Chief Judicial Magistrate

| Civil Judge Senior Division and
Chief Judicial Magistrate

|

| Ciil Judge Senior Division and
Chief Judicial Magistrate

Under Section(s)
25, 44 454
Case History

Business on | Hearing

Date Date Purpose of Hearing

0B-07-2024 | 14-09- Miscellanceous matters nat defined
2024 otherwise

14-009-2024  15-10- Miscellancegus matters not defined
2024 othensise

15-10-2024 | 24-12- Matter Relating to Recording of
2024 Evidence in Criminal Matter

Case Transfer Details within Establishment

Registration Transfer

From Court Number and Judge To Court Number
Number Date and Judge
39,2024 14-11-2024 | 6 - | Civil Judge Senior Division and Chief 41 - V Civil Judge
Judicial Magistrate Class-Il

About Us

Mewsietter

Forms lod Advocates

Help Videcs

Gite map

Contact Us

el Information Manager

Terms and Conditons

Copyright Palicy

Hyperiinking Policy

Privacy Policy

Accessibilivy Spateaniend

Screpn Reader Acoess

[riel airmaer
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PROOF OF SERVICE

Email Legal Cell

ATR by MP PCB filed in compliance of order dated 12.12.2024 in OA 164-2024

From : Legal Cell <legalcell.pcb@mp.gov.in> Tue, Feb 11, 2025 12:34 PM
Subject : ATR by MP PCB filed in compliance of order dated 12.12.2024 in OA 164-2024 #1 attachment

To : abhayjainnlu <abhayjainnlu@gmail.com>, rashikanarain
<rashikanarain@gmail.com>

Cc : parul bhadoria04 <parul.bhadoria04@gmail.com>, harnengt
<harnengt@gmail.com>, ED EPCO EPCO Bhopal <ed.epco@mp.gov.in>, Sanjay
Shukla <psuaddmp@mpurban.gov.in>, dmshivpuri dmshivpuri
<dmshivpuri@nic.in>, cmoshivpuri@mpurban.gov.in, Field Director Madhav
National Park <fdmnp.svp@mp.gov.in>, ro mppcbguna26
<ro.mppcbguna26@gmail.com>

Sir/Madam

Please find enclosed the ATR filed in OA 164-2024 (Jagrat Agarwal v MOEF&CC & Ors.) filed in complaince of order
dated 12.12.2024. This mail may be treated as proof of service.

Regards
Legal Section

MP PCB

== ATR in 164-2024 CZ in compliance of order dated 12.12.24.pdf
6 MB


Raghvendra singh
Typewritten Text
PROOF OF SERVICE

Raghvendra singh
Typewritten Text
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